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The case was fixed for judgement to-day. But judgement 

was not ready to-day. The ld.Advocate Mr. Roy, appearing on behif 

of the applicant, submits a letter.  dated 26-7-97 	h shows that 

the order under challenge has been cancelled, and applicant is found 

eligible toget the family pension and necessary final settlement 

papers are sent to her through Sectional Welfare Inspector for 
'I necessary action. In view of the aforesaid circumstances we find 

that the grievance has been mitigated by the Department. The letter 

may be k ept in record. The application is disposed of in pursuance 

of 
I
that letter dated 26-3-97 and the respondents are directed to make 

payment of pensionary benefits to the applicats per letter dated 

26--97 within 3 months from to-day. However, liberty is given to 

the applicant to file a fresh application if she is aggrieved by ay 

action on the basis of the letter dated 26-3-97 of the respondent. 

Accordingly, the application is disposed of awarding no costs. 
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